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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

p.A. 1053/91. .- ' ‘Dt. of Decision 35-8-94,

Smt. A, Baby Rani ) «e Applicant,
Va

1. Tha Superintendent of Post Offices,
Tenali Divisien, Tenali.b522 201.
Guntur District.

2. The Asst. Superintendent of Post Offices,
Repalli, Guntur Di st,

3. Bh. Hari Babu ' ¢« Respondents,

fir. M., Rama Rao
(not present)

foun sl i or the Applicant

Counsgsl for the Respondents : Mr. N.R, Devaraj, Sr.CGSC.

CORAM

THE HON'SLE SHRI A.Y. HARIDASAN : MEMBER(JUDL.)

THE HON'BLE SHRI A,B, GORTHI : MEMBER (ADMN.)

XY



0.A.1053/91 Dt. of crder:5.08.1994

CORDER

Yas per Hon'ble Shri AV Haridasan, Member{J)} )

The challenge in this application is against the
order of the Superintendent of Fost Cffices, Tenall »
Division, Tenalliﬁv:ﬁﬂsoated 1.11. 91,L8élé5tlﬂg g
ey he third respondent as EDBFM, Allaparru,

anOlntlnng t

Branch Fostoffice.

2. ~ The applicant's husband, Sri A.Radhakrishna
Murthy, while working as EDBFM, Allaparru Branch Postoffic
was putbf duty dtring the pendancy of a criminal case
against him and the applicant was provisionally appointed
as EDBPM, Allagparru in his place Qith effect from 21.1.8?
Though later the applicantis husband was ordered to be
reinstated into service, he did not claim that‘benefit

as he was gelected as a Sarpanch, Therefore, as a
regular vacancy occured, the department initiated éction
for selection of @ regular hand to man the pcst by
issuing a notification deted 22.10.1990, fixing the last
date for receipt of applications as 26.11.9C, This date
was later extended to 25.. 1,91, The applicant was

one amcong the candidates, whoﬁfﬁgﬁcmn51oered. Her grie-

vance is, that the department selected the third respon-

dent over=-locking her superior merits, It has been

alleged in the OA that there had been no proper selection
&y ‘the respondents

and what was donﬁéyas just picking and chocsing a man

of their choice, With these allegations, the applicant -

seek to gquash the corder of appointment of th%thi:d

respondent and for a direction to appoint her in that

place,

1 and 2
3. The respondents/in their return havmggﬁntendec

that the extension of the date of receipt of appllcatlon%==

-
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happedéazko be necessary as the applicant managed to

cee that the intimation to the police station,

sarpanch cffice, etc. regarding the notification of

gy

the vacancy to be with-held from such offices, that f
the selecticn of the third respondent was based on

the better merits of the candidate# and that, as
in a
the third respondent has been selected/bonafide and
legitimate
proper process of selectiocn, the applicant has gqébasis

for her grievance.
4. ﬁhen the apﬁlication came up for hearing oﬁ
2.8.94, none was present on behalf of the applicant.

" However with a view to dispose of thé application on
merits, as alsb to give a final opportunity to the
zppllcant, the case was adjourned tb this date.

Today alSo neither the applicant nor {Herccunsel is

*

present.

5. .‘ Though the applicant anﬁijﬁﬁ?counsel remained

absent, we perused the applicaticn and conneéted papers

in detail and heard arguments of‘Shri NR Devraj,

learne@ Central Geovernment Stqnding Counsel for the’

pgsﬁondents and carefully perused ﬁhe file relating

to the notificaticen of vﬁcancies and the selection.

The respdndents have sought to justify the extention of

time for receipt of applicaticns con the ground that °

-there was scome complaints from the public that

the notification of -the vacancies-did not receive Jdue

-bﬁblicity. They have attributed the lack of rubliclity

to the applicant in that she haé@managed that the

communication in this behalf did not reach those concer
1 .

’Hnwever, we f%nd tbat\ﬁfﬁfinjustice has been done tcC

W : ‘
‘the applicant‘bgﬁsaxtending the date of receipt of

0--4‘
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Cory tes-

1.

2.

3.

EE

The Suprintendent of Pest Offices, Tenali Divisien,
Telani-522 201, Guntur District,

The Assistant Superintendnet of Post Officés,Repalli,
Guntur District,

One ce te Mr.MaRamé Rae,Advecate, 8-F Subhedaya Apartments,
y .

Beggulakurta, Hyderabad,
One cepy te Mr,N,R.Devaraj,Senier (GSC,CAT,Hyderabad,

One copy te Libmmry, CAT,Hyderabad.

One spare, .

.



rhe

applicatiéns, and that the applicant had not raised

any grievance aoout it at the relevant time,

Going tHricugh the fll& relﬁtlnd to the selaction, we

B

T find that the appl¢cmnt was not 1eft out?vof j

con31deratlon and that the eiection of the third
- i Lol £ L T
resjgon(*cnt was Dased (:/purely on a:;sh;ef_a__sg_n_ﬁt_‘\] of
vintur<ge’ merits,’ " Though the essentlalfquallflcation
for appqintmemt~t& thie' ‘post -of EDBEM was only Bth Std
st the relevant time, even then s matriculate was to be
preferred, The applicant, admittedly has studied upto
8th Std only’wherea the thrld reqPOndent hias not only
passed matriculation, qufsaqo & graéﬁéte. Any quelifi-
catiOniabove the level of matriculation is not to be
considered for the purpose of making selecticn. However,
the third respondéent being a matriculate, had,a preference
in the matter of selection. Viewed in this respect,
we find that there is no arbitrariness cr unfairneés
in the process of selection to render the selection35Va1ié
oqégggount. Under thesa circumstances, we ddnot find

any merit in the gpplication and therefore, the same

is dismissed without any order as to costs.

(&lv. HARIDASAN
Member(Judl.)

—

Dated:5th August, 1994

Cictated in the Cpen Court

ﬁ”ﬂ””u e

Dy.Registrar(Judl)
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‘Checkead by Approved by

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BINCH HYDER:BAD

THZ HON'BLE MRLA LY HARIDASAN: MEMBER(D) v~

y

. AND

- - . - L/'
THE HON'GBLE MR.ALBLGORTHI 3 MEMBER(A) .

Dated: 58 ¢

ORDER/IUDGMENT. ™

M /e 7C. 0o NO.

- | | cang. (053G —
~ : T3 G gngﬁwﬁT,ﬂﬂﬂ—ffy

AdmitteN ani Interim Directions

TIssuad,.
Alioved.
Dispesed of with direstions.
'Dismissej. ——

Dismissed as Withdrawn,

Dismisskd for Default. '

Rejectady/rderad,

A

No o-der as to costs.






